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MR. DEPUTY CHAIRMAN: lhe question
is:

"That the Bill further to amend the
Indian Traffic Act, 1934, as passed by the
Lok Sataha, be taken into consideration."
The motion was adopted.

MR. DEPUTY CHAIRMAN; We shall
now take up clause by clause consideration of
the Bill.

Clauses 2 an<j 3 were added to the BUI.

Clause 1, the Enacting Formula and the
Titl, were added to the Bill.

SHRI VISHWANATH PRATAP SINGH;
Sir, I move;

"That the Bill be returned". The question
was put and the motion was adopted.

MR. DEPUTY CHAIRMAN . Now we go
on to th, next Resolution,

STATUTORY RESOLUTION RE CON-
TINUANCE IN FORCE OFTHE
PROCLAMATION ISSUED BY THE

PRESIDENT IN RELATION TO THE

STATE OF GUJARAT

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY): Sir,
I beg to move;

"That this House approves the
continuance in force of the Proclamation
issued by the President on the 9th February,
1974, under article 356 of th, Constitution,
in relation to the State of Gujarat, for a
further period of six months with effect
from the 11th March, 1975."

Sir, the House is well aware that Gujarat is
undergoing a period of unprecedented
drought and that scarcity
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conditions ar, acute in mat area. 11 is unfortunate
also that in some districts of the State, the drought
conditions have been persisting for the last two or
three years. To-day the I administration has
declared about 11,694 villages out of a total of
18,000 and more as areas affected by acute
scarcity conditions or semi-scarcity conditions.
Sir, the distress was felt from 1974-75 onwards
and to-day there are more than 4,000 scarcity
relief works which are in progress, and as of to-
day about 6£ lakhs of persons are working on
these relief works. As you know, as we
progressively go on and try to meet the situation,
more people will have to be employed in these
scarcity relief works and more works will have to
be taken up. Further in May and June, it is
apprehended that drinking water also will be a
source of great concern to th, administration.
Now, the administration with the help of the
Central Government has been trying, to the best
of their ability, to meet th, situation effectively
and provide the necessary relief. Hitherto in a
family, there used to be only one person getting
employment in the scarcity relief works. But now
that restriction is taken away and any able-bodied
person who is in need of employment, can find a
job in these relief works.

Now, you also know that the availability or
the supply of foodgrains, either to the scarcity
relief workers or to the general public, has
been stepped up. It was roughly about 51,000
tonnes in July, 1974. In January this yea, it
was over a lakh of tonnes, thanks to the
assistance given by the Central Pool as well as
the effort made by the local administration to
secure grain from other States. I ma, also
incidentally mention here that hitherto a
scarcity relief worker was getting 8 Kgs. of

foodgrains per month. That has been
increased from 1st March, 1975 to 10 Kgs. a
month.
1 pP.M

I need not go into the several ether very
important steps that the Adminis-tiation has
taken.
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With regard to even fish production, loans
and subsidies have been given for purchasing
141 median isea trawlers during this month
and it is expected that purchase of 60
additional trawlers will be subsidised and
loani given to improve the fish supply in the
State.

One important item "of work which hon.
Members can appreciate in areas like this is
the soil conservation. This is an important
item in the sense that it not only provides
relief for workers, but also it is a sort of
permanent measure so that the rain water can
be collected and the soil condition improved.
It is thus an important item where, according
to information available, about 1.23 lakh
hectares of lanu has been brought under soil
conservation and a sum of Rs. \ crores has
been spent. Therefore, I feel that it is a good
item of work which has been don, and
continues to be done.

I do not want to go into the question of
movement of cattle and the steps that the State
Administration has taken with regard to other
matters to meet the situation. I must also pay
my compliments to the several, various non-
official agencies which have been making a
good effort and giving a helping hand to the
people -of the State in effectively trying io
alleviate at least partially the sufferings of the
poor people.

Now, Sir, of course...

SHRI N. G. GORAY (Maharashtra): Rain
wate, collection a?-id all these ca:i be don,
only under President's rule:

SHRI K. BRAHMANANDA REDDY:
There is a point generally made that many
popular elements should be associated with
this. In fact that has been done...

SHRI N. G. GORAY: Give us some
convincing arguments.

SHRI N. G. GORAY: Give us some [ will
com, to that. Why are you in a hurry? I am
only trying to give you a picture of th, amount
of work
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thai is being put in and also how the entire
Administration from the top to the bottom is
involved in this work jf relief. That is m,
point. Unless you know the intensity and the
magnitude of the problem.

SHRI N. G. GORAY; Twice this amount of
work was done in Maha-reshtra during the
scarcity period by the popular Government.
Thirty lakhs people were engaged in scarcity
works...

SHRI KAMESHWAR SINGH
(Bihar): That popular Government was a
Congress Government.

SHRIN. G. GORAY; Yes.

SHRI K. BRAHMANANDA REDDY: It i
not my point that President's rule alone can
take care of it. I am not saying that popular
Government cannot do this. It is not my point
at all. [ am only trying to give a picture of the
magnitude of the work that is being done in
thet State and I am trying to teil you how the
entire administration right from the village
level up to the highest level is involved in this
work and I am also trying to tell you how the
various relief committees and  other
committees at various levels, right from the
Governor's level from the Adviser's level, to
the district level, to the taluk or block or even
village level, are functioning and how there is
the association of the popular element in the
discharge of these responsibilities. This is my
point.

Now, Sir, one other point is there which is
very good, which you already know, I think,
and that is this that a sum of about Rs. 38
crores has been provided for relief work. You
may also like to know, that the Ministry of
Agriculture an” Irrigation has given them
short-term loans of about Rs. 10 crores and the
Central Government has given them Central
advances amounting to about Rs. 14.14 crores
and this also will be helpful in meeting the
situation. Now, Sit I may add
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Lbnn K. Brahmananda Reddy] just one
sentence. The plan amount of Rs. 143
crores in 1974-75 hag been stepped up to Rs.
172 crores for 1975-76 and, in addition, another
sum of Rs. 15 crores is being provided
specially for works in scarcity areas.  Several
other steps are being taken to improve the
conditions of the  tribals, the Scheduled
Caste and Scheduled Tribe people  and
I  need not go into all those details now.
I am not saying even for a minute that if there
had been a popular government in the State, it
would not have dealt with these problems
effectively. But I ani only saying this that
the entire administration and the people and the
political parties themselves, irrespective of who
they are, are all involved in this type of work
and, therefore, is it the opportune moment to
disturb the conditions there, to take away the
people there from doing this relief work and
putting them to some other v/ork?
Election does not mean just a poll and it is not a
question of a particular day. It means a process
and it means a process for a  month and
more and it mean, that you upset the entire
thing and you give more prominence to the
election then to the drought relief work which
is necessary now.  Sir, after all, elections ar,
only a means to an end. What ig the ultimate
object? The ultimate object is the good of the
people. So, in this particular situation, we keep
the interests of the people in the forefront and
see what should be done in th, present
circumstances.  As I have said in the other
House, these elections come and go and they
come every five years. These things come, but
drought conditions do not occur in a cycle like

this and when an unprecedented
drought of  thig nature has affected
Gujarat...

THE DEPUTY MINISTER' IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH): At the
time of speaking about the drought conditions
in Gujarat, Mr. Rajnarain is speaking of lunch.

SHR K. BRAHMANANDA REDDY: At a
time when millions of people are
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suffering without that, he is speaking
of lunch,
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SHRI K. BRAHMANANDA REDDY:
Therefore, what I am saying is this: You must
take this in that spirit and it is not a question
of the Congress party alone fighting shy of
elections. You are aware that in a
parliamentary democracy, nobody can, and
more so, the Congress party cannot, fight shy
of elections.

SHRI RANBIR SINGH (Haryana): Never,
never.

SHRI K. BRAHMANANDA REDD* . 1t i
not so. On the other hand, 1 have said in the
other House also that when the rumours were
getting published in the papers that ther, was
going to be a snap poll, it was only the
Opposition friends who said, "No. We do not
want any snap poll now". Therefore...

SHRI HAMID ALl SCHAMNAD
(Kerala); Elections are going to be postponed.
Yo, may have the Bangladesh model here

SHRI K. BRAHMANANDA REDDY-The
limited point which the honourable Members,
both on this side and on the Opposition side,
have to see is this: Is thig an opportune
moment
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SHRI RANBIR SINGH: No.

SHRI K. BRAHMANANDA REDDY. Or
are you effectively, and more effectively,

meeting the situation of affording relief? This "3 war ? f E"r{ﬁ L S
is the limited point. Elections will come wfg ww@ #®r OFE FIO ALY
sooner or later. Now the President's

Proclamation is ending on 11th March, 1975, g !

and every body can know that it is impossible

to hold elections before 11th March, 1975. A E‘Iﬁiﬂﬂ% & e H oWl
Therefore, it becomejs imperative  and quE T HEAE 1E THT ST
necessary to come to this House and request it .

thii, House to extend the President's q AqaAn ?’:s g AT FRT I E
Proclamation by six months. I commend this T HET FT OFIM Faedn g |

Resolution to the House, Sir, and I am sure
that th, House in its mature wisdom will

Fyawmfy o, wm wAT ¥ 5 o=

certainly accept this Resolution without T & HET fedr 7 fwdT w9 |
dissent. T Fo U at ﬁ;“g- %ﬁf 394 fFdr
The question was proposed. a fedr wr ¥ gfaag g w@ar
MR. DEPUTY CHAIRMAN; The House g | W Awm FTAREA é?
stands adjourned till 2.15 P.M. srg HIT AAA F OFHT FT WA
The House then adjourned for a & am, ar THH gfaEm & afa,
lunch at eleven minutes past one of Farg yorTET & gfq #i7 R GIE] FHIEA
the clock & sfv sar & fedr gwoe &

g7 A @ SO |

The House reassembled after lunch at
seventeen minutes past two of the clock, MR.

DEPUTY CHAIRMAN in the Chair. F U § owAr g1 &
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CONTINUANCE IN FORCE OF THE g | wwgW & wm g i
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, (T IEeAT

PRESIDENT IN RELATION TO THE E‘T"ﬁ ol faw LR 'é
STATE OF GUJARAT— contd. # g A9 WE™ "E“[ 3 '
U aF WIFEIT # HIHA FE GFE
Shl\;{(};. tDEPUTY CHAIRMAN: MR, Gxr Ag g, ww ® &M K
cKhawat. = "~
T WEIT Fr F awEyr qar Ag
' a L me ek forad e gOET w1 A9 Wi
N A T S (e sraw): 7O 31 §fF SwE A4
EiLEIRER TR ECIEK CARC I st wr 2, Tafac afgEfmw A
TI0d ® mraw ¥ few A#IT 1 wafy ¥ afg @ o | 9

w7 AFdsT  faur 3, L aamfas waea, zfvar FEAdr 2
Qi we A 1 e d far o w o ¥ (e
f& zg wigwry Fgw qrdt w @97 G WFE AT TAAHZ, WISr Zv AT
I g, SAr W1 OwEd W AT
fegram ¥ w4 ¥® GHT gA A9




